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2. ROCHILA sAIwal
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.For the applicant t Mg, S,K, Dutta, counsel
Mr. M.S. Banerjee, coungel

For the respondents : Ms, B, Ray

Heard on:17.1: 4 Order on:17,12,98
| ORDER

“Ld. counsel, Mr. Banerjee submits that the contempt application

e ?A-has become infructuoﬁs since the original order agaipst whiZth the
contempt petition has been filed by the applicant has been set aside

¢® by the Hop"ble'ﬁigb Court. Accordingly the application is disposed

| of.,

2. No order is passed as to costs.
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